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29-Sep-22

This is a petition filed under section 439 of CRPC with
prayer to release accused Sujit Chanda on bail in
connection with Dhekiajuli PS case number 25412022

under section 3071324 of IPC.

The case record, as called for, has been received. I
have heard the learned counsel for the accused and

the learned Addl. PP for the state and I have perused

the materials on record.

The facts of the case, in brief, are that on 3L10712022

an FIR was lodged by one Dilip Dey at the Dhekiajuli

police station stating therein that on the same day at

about 11:40 AM whlle he was going to the market, his

neighbour and the accused Sujit Chanda attacked him

from his backside with a sharp weapon and as a result

the informant sustained injury in his neck, head, back

and left hand. Based on that FIR Dhekiajuli PS case

number 25412022 was registered under section

3071324 of IPC. The accused person was arrested on

0t10812022 and since then he has been in custody.

The investigation in this case has already been

completed and a Charge Sheet has been filed against

the accused person, Now the accused person needs to
be afforded an opportunity to defend his case. The

medical report also shows that the victim of this case

has sustained only some lacerated and scratch injuries

in his body. Considering these aspects as well as the

length of detention of the accused person in custody,

the accused Sujit Chanda is allowed to go on bail of
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Rs. 30,000 with one surety of like amount to the
satisfaction of the learned jurisdictional magistrate.
Return the lower court record. with this order this bail /),,,
case is disposed of. 

Lr rrs vvrr 
lg "''-

.,.'ir:ti;;i;r.1.-.,,,_..-;.,, 
_ i

Page | 2


